ﬂ! Hﬁrﬁ : me—Iﬁzf

Bha‘waﬂ Sim Ce v s e

Versus

_ " The D.R.M.Contral Railway, .
M Jhansi & others., ®sesscsaw Hﬁﬂpﬁmthé

..._.....H Hon.s .Zaheer Hasan-YC

(Delivered by Hon.S.Zaheer Hasan. VG)

-
|

' This 1s an application under
i Section-19 of the Administrative Tribunal
Act NOJXITIT of 19%.

2. BY notlice dated 26.5.87, the

anplicant Bhagwan Singh was asked to show cause
why his services should not be teﬁ_inatad
for obtalning his apnointment as Casual Lakour

T on the basis of forged Service Card. H;{
i subnitted an explanatlon demanding sl t
~ detalls of the exid the basis

e
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B 3. Simplicity of the form of order will
fﬁF _ not given any sanctity to it. We have ta'la@EVl;

whether the order has been passed by way

of punishment or not. First a notice was 1ssued
with the charge of forgery. Thereafter, the
termination order was passed. The heading of the

e termination orders runs as be low:

" Fake Casual Labour Card-holders and
termination of their services.®

: 4, It also mentions the letter dated
N 21.11.86 in which i1t has been directed that
H 5 3iq$ the guldelines dated 13.12.35 should also be

followed. These guldelines rung as under:
ol
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LR * Notlice as per proforma should be issued

FR and on receipt of explanation and other
evidence, they shoul& Pe considered by
the competent authority giving reasons
of termiﬂmtlom of service in syaa'ﬂ.u
order."
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B, 8o this 1s not an ariﬂr'ﬂﬁmpjgfﬁj;?¢ *%
R contents and all the a@tau&ing ﬁir@mr”
. enuwisbey that 1t was.
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to all the attending circumstances to M%mr e
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f | condemning such order in Yo.32
Rajednra Kumar-vs- The DRM Central Rallway,
Thansi & others and they need not be repeated
here. Tt would suffice to say that according

to the.gui&elims dated 13.12.85, the
authorities should have considered the
explanation and should have passed a reasoned

v order. These guldelines which are based on

the principles of natural justice and are
not comtrary to any rule or law were not
followed and the impugned order of termination
g was passed. So, the order of termination

| _ (Annexure-A-14) is hereby quashed. The
i authorities will e at likerty to issue a
e fresh show éause notice to the applicant

A o

mentioning therein the evidence on the Bkasis

s ety g

of which they have come to the conclusion

that his service card was forged and
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‘hearing the applicant and assessing the emtire

evidence on the record pass ‘ spe
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